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Dulal Krishna Sikdar, PEtition'-r.

BTSUS

Union of India &. Ors. ... F^espondents,

COR AM: THE MOM'BLE MR, 3USTICE y,5, r-iALinATH, CHAIRMAN.
THE HGN'BLE MR, I,K. 'KASGOTHAj MEflBEf/lA ).

For the Petitioner,. ,,, In person.

For the Rsspondents. ... Shri M,L, Uerma
Cou nsal,

ORDER (oral)

{By Hon'bls Mr, Justice \i.5. Malimath,
Chairm an)

The respondsnts have produced a copy of the

order dated 20th August, 1992 which makss it clear that

the judgement of the Tribunal has since bsen complied with,

Thare is, houcver, a statement that the orders ere subject

to the final decision in the SLP, Our attention uas draun

to the order dated 25,8,1992 by Shri l/erma, iBarned •. counssl

for the respondents, dismissinq the Spscial Leave Petition

and granting one month's' time for implemsnting the impugned

order, Hsnce, the conditions imposad in the order do not

intsrest of ths

in any way adversely affect th a/pe titione r , As ue a^re

satisfiGd that the judoBment of ths Tribunal has bean

complied with, no further action is called for. CCP is

accordingly disposed of. costs.
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